
t*7 w t*m  AtHwtn a u g o s t  to, t e a ' w m ** a * # * *  W8

A a l M M i d U l i l M R f l v i M w
fltttamtttlMi ftgasifag 4Xaada Mtag 

gamggliA late larita

*9(4. PROF. MADHU DAMDA* 
VATS!: W ill the Kinfeter of
FINANCE be pleased to slata:

(a) whether those w ho f iv e  infor
mation to /the Customs department 
about smuggled goods are given in
come-tax free  amount equivalent to 
ten per cent of the value of the 
smuggled goods;

<M if  eo, how m any persons have 
#rec*lved «uch amounts during 'the 
last three years; and

(c) whether many among those 
who have received such amounts are 
smugglers?

t b s  m i n i s t e r  o r  s t a t e  in  t h e
M INISTEY O F FINANCE (SHRI K . 
R. O AN ESH ): (a) Maximum reward 
upto Rs. 20/. per tola in gold bullion 
seizure eases and upto 10 per cent of 
the estimated realisations of the seised 
goods in other cases is paid to the 
informers on the merits of the infor
mation given. Such payments exceed
ing Rs. 1000/* in aggregate have 
became liable to income-tax with 
effect from  1*4-1072, like other casual 
income, but the question whether 
reward* paid  to  informers in various 
sjphaws should be exempted is under 
Government's consideration.

(b) The information is being 
c&Uected and w ill be laid on the 
Table of the House as early as 
paarthte.

(c) The identity of the informants 
is itapt secret. However, the possi
bility of persons who w ere stnce 
smugglers becoming informers cannot 
be ruled out.

«•!«. SHRI 1NDRAJIT OWPVfe 
W ill the Minister of COMMERCE fee 
pleased to slate:

.<*> wfceHher^tbeRs. »-«r<*as turn- 
ewer each w ay envisaged Ja Jado- 
Betagladash trade wader the 
Payment A greement is a *t likely  to 
be AttlflHad: and

(b) if so, the reasons lo r  tha short* 
fall?

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI A. C. G EO R G S): (a) and <b). 

During the ceview of the current 
Limited Payments Agreement, held 
in Dacca in the drat week of July, 
1970, it  w as noted that approximately 
Rupees 18 corores worth of goods 
may be exported from Bangladesh by 
September 27, 1073 when the A rrange
ment is due to  expire, as compared 
to Rs 20 crores expected to be expor
ted from India. Inadequate transport 
facilities and institutional difficulties 
have mainly been responsible for in
hibiting the flow of trade between the 
two countries. In eider to take 
effective and timely measures for 
removing all transport bottlenecks, the 
two Governments have decided to 
form a Joint Transport Co-ordination 
Committee.

Crastraeftton o f an A erafeem e at 
Salem (Tamil Nadu)

2916. SHRI £. R. KRISHNAN: 
SHRI DEXVEEKAN:

W ill the Minister of TOURISM 
AN D C IV IL  AVIATIO N  be pleased to 
state:

(a) whether Government have ttimn 
a decision regarding (tie construction 
of an aerodrome at Salem in Tamil 
Nadu;

Ob) whether any «tady team  has 
visited the prapomd Jfltfe recently; 
and

(c) i f  so* the recommendations of 
the rtudy team sad  the retell on o f 
Government thereto?




